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HON. MR. H. RAJENORA PRASAD, MEMBER (ADMN.)

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD

AT HYDERASAD

ORIBINAL APPLICATION 464 / 96 dt,12-4-

P. Uenkatei%rlu : Applicant
varsus

1, Chier General Manager(Telecom)

AP Circle, Doorsanchar Bhavan

Nampally Station Road, Hyderabad

2, The %neral Manager(Telecom)
Guntur, Guntur district

3, The Telecom District Engineer

Prakasam Distict
{ngole

4, The Sub-Divisional Officer
Telecom, Ongole

Prakasham Oistrict ‘ : Respondents

Counsel f or the applicant : A, Rama Rao, Ady

Counsel for the respondents : N.,R, Devaraj, CGS

CORANM

HON. M.R, JUSTICE M.G. CHAUDHARI, VICE CHAIRMAN
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Judgement

( Oral order per Hon. Mr, Justice #,G, Chaudhari,

Heard Sri A.V, Rama Rao, learned counsel for
applicant and Sri W, Satyanarayapa for fMr, N.R. D
CGSC for the respondents bn notice,

2, | The applicaﬁt was engaged as Casual Mazdoor
Telecom Department initiallyqiﬁﬁik? year 1983, H
engaged in spells almost in every following year
after till 1989 and the last spell‘uas upto 1983,
engaged for 26 days in September, 1993, After th
came to an and/it is stated that the applicant ua
for full month of January, 1984 against voucher p
Since the end of January, 94 hekﬁg ceased to be e
According to the applicant the total numbér of da
between 1989 &nd 1993 worked out to 1546 days. B8
application t@g applicant prays that he may be di
to be Qﬁéggééﬁ%n temporary status and regularisat
be given to him in due course on the basis of num
days he has worked as casual labour, Reliance is
on the order of this Tribunal in OA.162B8/95 dated
(in support), It is stated by the appliecant that
filed a representation seeking similar relief to
Telecom District Engineer, Ongole, on 12-10~1985.
reply has peen received by him so far.
3. In the sicemstances, we think it appropriate
direct thes Respondent No,3 to dispose of the repn
tion applying his mind in particular to the folld
éspects H
i) Whether the name of the applicant was kept d
register as Casual Mazdoor having regard to the ¢
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"~ tpthet he uas engaged almost continuously although
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in

spells -for nearly ten ysars from 1983 to 1994, Why he

has not been reengaged on that basis after January

ii) UWhether having regard to the number of days the

applicant had worked he is entitled to be extended

benefit of the scheme for €bnferring temporary staf

1894,

the
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and regularisation to—him and whether it can'be granted,

iii) Whether the name of the applicant may be entex

ed in

the. current Casual Labour register in which case &3e can

be entitled for consideration for regularisation ag
'to his turn,

A

The respondents shall also consider the guestil

cordimg
b g

on of

reengaging the applicant immediately if work is avegilable

in Yhich case he should be given preference over fr
Juniors, Théy Will alsop consider whether temporary
regularisation can be granted to him,
5. R-3%8h@8ll pass an order disposing of the repre
tion in the light of above observationfand after ta
into consideration the.contents of the representati
has been filed by the applicant and convey the deci
to the applicant within a period of one month from

date of receipt of the copy of this order..

ashers/

status/

senta~
<ing
on that
Eion

the

6, The DA is Pinally disposed of in terms of the &fore-

said order.

- (M.G. Chaudhari)
mn, ) VYice Chairman
Dated ; April 12, 1996 '

Bfctated in Opan Court
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1., The Chief General Manager(Telecem)

A.P,Circle, peersanchar Bhavan,
- Nampally Statien Road,Hyderzbad.

2. The General Manager{Telecom)

' Guntur, Guntur Dlst

3. The Telecom Dist.Englneer, Prakasam Dist,
Ongole. ‘ -

4, The Sub EhVisional Officer, Telecom,
Ongole, Prakasam, Dist,

5. Cne COpy to Mr.A.Rama ‘Rao, Advocate, CAT.Hyd .

6. One copy to Mr.N. R Devraj, Sr.CGSC.CAT,Hyd.

7.0ne,00py to Library, CAT_Hyd
8. One sparecopy.
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i ' © IN THE CENTRAL ADMINISTRATIVE TRI BUNAL

HYDERABAD BENCH AT HYDBRABAD
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THE HON'BLE MR,JUSTICE M.G .CHAUDHART
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Dismifsed as withdrawn,
Dispissed for Default
orag red/Re jected, .
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